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Date of Decision: 12.1.96.
OA 59/95 _
Vinod Fumar ... Applicant.
Versus
Divieional Pailway Manager, Wesiern Pailway, I'ota & Another
. +. Respondents.
CORAM:
AOM'ELE MF. GOFAL I'FISHIA, VICE CHAIFMAR
HON'ELE MP. O.F. SHAFMA, MEMEEF (A)
For the Applicant ees Mr. S.Ilumar

For the Pzapondants : ... Mrr. M.Rafig

ORDE
PEF BOU'ELE ME. GOFAL I'RISHIRA, VICE CHATRMALT

Pyl

Arplicant, Vinsd TFumar, in  this  application w/s 19 of  the
Admiristrative Trikunale Aci, 1935, (for short the Act), has prayed for
geztting =23ide the award dacsd 5.8.84, at Ann.A-l, paszed by che Judge,

Induztrial Tribunal (Cenival), Tota, lvy which hiz pragsr dov zetbing asids the

oirdzr of removal from 3ervic: was rejectad.

rartizs and have cavsfully

h

2. Wz have heard the learned counazl for

\Q
—

permaed the records.

2. It should ke nobzd at the very outs=st thai in a Febition for Special
Leave to Appsal (Civil) 110.20121/9%, Divisional Peoracnnsl Officer v. Central

nd cihers, Aecidzd on 3.11.95, the Hon'bls Supcesme Court

Industrial Tribunal a
has h2ld that the Cenbral Administrative Tribunal haz no Jjurisdiction ©o
sntertain an application w/z 19 of the Act ajainst an award/occvdzr of the

Labonr Court and the Trikunal has no jurizdiction to entertain an applicaticn

J]

> alas placed on JT

4]

ajainst an award of the Indastrial Trikunal. Peliance i

1995 (7) & 522, Trizhan Prasad Supka ve Controller, Frinkting & Stationery.
In view of theas decizions of the Hon'kle Suprams Comre, we hold that thia

Tribunal has no juriadiction Lo entertain the prasent applicaticn.

4, The application iz, therefors, vejeckad.  Applicacicon/papers shall Le

Crnptse

(3OPAL FRISHNA)

VICE CHATFMAN




